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Heard Mr. S.S5arma, learned
counsel for the applicant. \

The application is admitted.
Call for the records.

List on 23.12.2002 for orders.

Ny
‘Member LLD\%

21.11.02

'Vice-Chairman
mb

23.12,02 On the prayer of Mr. A.Deb Roy,
learned Sr. C.G.S.C. for the respond-
ents further four weeks time is allowed
to the respondents to file written
statement, |

List on 28.1.2003 for orderse.

Viceubhairman

Present ¢ The Hon'ble er Justice D.N.
Ehowdhury, Vice-Chairman.

The Hon'ble Mr., S.K.Hajra,
Administrative Member,

28.1.03

 Put up again on 19.2.2003
e to enable the respondents to file
.\d&“’written statement.

Vice—Chggnman

Present : The Hon'ble Mr. Justlce D.N.
Lhowdhury, Vice=Chairman,

The Hon'ble Mr. s. Biswas,
V.AdmlnlstrathL Member,

Put up again on 20.3. 2003
'Z“ffto -énable. the resgondents ‘to file
twrlttnnxstdtement.‘
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‘ed, The cage miy now be listed for
\hearlng.
‘ Accordingly the cas@ is listed
for hearing on 30.4,2003, The appli-%
‘cant may file rejoinder, if any, wi-
‘thin two weeks from today, '

Written statement has been fil%

Vice-=Chairman
bb
i 30.4.2003 List the matter before the -
single Bench on 15.5.2003 for o
hearinge - |

[~

Vice-Chairman
mb

‘14.5.2003 On the prayer of Mr. S. Sarm@
' learned. counsel for the applicant, %
the case is adjourned. List aga1¢n s
on 27 6.2003 for hearing. ;
| o Vice-Chairman
| ! _ >
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;6 2003 Heard the learned counsel
for the parties. Hearing ﬁ}
concluded. Judgment delivered in
open court, kept in "separate ‘g
| - sheets. The  application is
: dismissed. No order as to costs. k
Vice-Chairman”

nkm




Shr

Mr

Ms,

Th

Mr!

THE

l

1. W
t

24 T

. o CENTRAL AUMINISTRATIVE TRIBUNAL.
| . . GUWAHATI BENCH

1 S : ‘
; : 302 ,
! ‘ O'vo / m 'NOQ o o ° o o Of 2002

M , E ) 27.6.2003
i DATE OF DECISI‘ON'OGOOCOOOOCODO0'.
: ST PR
i Himanshu Kumar Sarkar o 7
e Ea ° © o © ° ° ° L] . o ° © L] ° ° Ll ° ° ° ° ° OAPPLICANT(S) L4
S.| sarma, Mr D.K. Sarma and
e » +.. o ADVOCATE FOR THEL

U". ,Daos ° ° o ° ° ° ° ° ‘o ° ° ° ° ° °
APPLICANT(S).

I ~ VERSUS -

> Wnion of India and others

° ° © ° ” °

. . . .RESPONDENT(S).

6’] o ° o - ° a ° ° ° a. o
|
i

i
i
1

Al Deb Roy, Sr. C.G.S.C.

° ° ° ° ° ° °

ADVOCATE FOK TH4%
RESPONDENT(S) .

.J ° o e ® ° o ° L] o ° e o ° L

THE ﬂO%'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

&

HON'BLE

‘hethet Reporters of local papers may be allowed to see

J

hé‘judgment ?

[ '
o be referred to the Reporter or not ?

Whéther their Lordships wish to see the'fair copy of the

Juquent'?

h | |
Whether the judgment is to be circulated to the other
Bernches ? '

Ju%gment delivered by Ho‘lble Vice-Chairman

= Sl
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: - GUWAHATI -BENCH

Original Application No.302 of 2002

i Date of decision: This the 27th day of June 2003

+ The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

| Shri Himanshu Kumar Sarkar

i S/o Late Hiren Chandra Sarkar

| Resident of Royoar, Tarapur, :

i Silchar, District- Cachar, Assam. «.....Applicant

By Advocates Mr S. Sarma, Mr D.K. Sarma
and Ms U. Das.

= versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Defence,

New Delhi.

2. The Engineer in Chief,

Army Head Quarter, D.H.Q.,
New Delhi.

:3. The Chief Engineer,

Shillong Zone,
Shillong.

4. The Work Engineer,

Head Quarter,
‘137, C/o 99 APO.

5. The Garrison Engineer,

Silchar,
MES, Masimpur, P.O.- Arunachal, o
Assam. « «+...Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

ORDER (ORAL)

CHOWDHURY. J. (V.C.)

n
ol

’,!

The 1issue pertains to appointment under the

icompassionate appointment scheme.

2. I have heard Mr S. Sarma, learned counsel for the

applicant'and also Mr A. Deb Roy, learned Sr. C.G.S.C. at

length. On consideration of the materials on record it is




r- 4 !I ‘ l)(

Eapparent that the case of the applicant for compassionate
iappointment was also considered. The respondent authority
;assessed the respective claims of the aspirants for
ccompassionate appointment. On balancing the factors, in
Itheir assessment they found that there were more needy
"and eligible persons for employment against the 5%
. vacancy. The factors those were taken into consideration
. by the respondents in <considering the —case for
. appointment on compassionate ground cannot be said to be
arbitrary requiring intervention by this Tribunal. :No

illegality, as such is discernible.

The application thus stands dismissed. No order

as to costs.

M/
( D. N. CHOWDHURY )

VICE-CHAIRMAN

nkm
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BEFORE THE CENMTRAL ADMINIETRATIVE TRIBUNAL :ﬁ
GUWAMATI BENCH F

(A application under section 19 of the Central
Administrative Tribumal Act, 1983)

g0

OBQINDR ¥ % £ ko B AL E S K2R ‘mf :2{:‘*!‘32

1. Sri Himansha Fumar Sarkar.
5700 Late Hiren Chandrs Sarkar.
Resident of Roygar,Tarapur.
Silchar-8,Dist-Cachar (Assam) .

susnmencanzanssas Applicant.

= AND -~

I. The Union of India.
- Represented by Secretary to the
fiovt. of India. .
Ministry of Defence, New Delhi.

2. The Engineer in Chief,
Army Head Quarter, D.H.G.,
Mew Delhi. :

F. The Chief Engineer, Shillong Zone,
Speed Eagle False,8hillong-7%3811,

#. The Work Engineer,
Head fluarter,137,C/70 99 AOP.

B. The Garrison Engineer, (Gilchar)
MES, Masmimpur, p.o. Arunaschal,
Assam—7B8E25 .,

nnsnnunsnxex Respondents.

PARTICULARS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINGT WHICH THIS APPLICATION

i

15 MADE:

i




This application is made against the order bearing Memo
M. TEREL/R/B0A 161 /ETL D tated 27.4.,2882 by which the
respondents have rejected Tthe case of the applicant for

campassionate appointment.

The applicant declares that the instant aspplication has
been filed within the limitation period prescribed under section

21 of the Administrative Tribunal Act.1968,

S JURISDICTION:

The applicant further declares that the subject matter

af the case is within the jurisdiction of the Hon'ble Tribunal.

4, FALTS OF THE CABE:

4.1 . That the applicant ig citizen of India and as such he
is entitled teo 311 the rights, privileges and protection as
guaranteed by the Constitution of Indiz and laws framed

thereunder.

Gl That the father of the applicant was working as a
Fitter Pipe in the office of the Garrison Engineer (Bilchar)  MES
Np. 228482 C/0 99 A0P,06n 29.12.199¢. While on duty, the father af
the applicant Late Hiren Chandra Sarkar died; living aside his

widaw mother and  three sisters.

4.3, That the mother of the applicant there after preferred
a representation praying for compassionate appointment for  her
glder sister which was duly forwarded to the higher authority by

the B.E. Silchar on 13.87.1991.



\

4.4, That on 31.83.1992, the mother of the applicant was
also expired. Then the elder sister of the applicant preferred =a
representation dated @7.87.199% to the respondent No.3 with a

1

prayer to enguire in to the matter as some similarly situated

persan  has asked to submit their willingness ta  accept  the

appointment.

& copy of the representation dated #£7.87.1993

im anmexed herewith as ANNEXURE-AH.

4,5, That ©On 26.91.19%6, the elder sister of the Applicant
ﬁfﬁ. Joysree Sarkar got married and highlighting the fact she
pfeferred a representation to respondent No.d, stating that zs no
action has been taken towards her appointment, heﬁce her claim
for compassionate appointment may be substituted by placing the
name of her only brother Sri Himanshu  Kumar  Sarkar who has
already attained the required minimum age and has a dependent
yvoungenr ﬁister and-pPEﬁ@ntly the all responsibilities including
her sducation, marriage, etc is over him.

A copy of the aforesaid representation is

annexed herpwith as ANNEXLIRE~R .

4.t That the respondent No.4 while entertaining the
reépresentation of the elder sister of the applicant issued  an
arder bBearing Memo No.l12i5/J8/8IL/3/E1C(2) daled 18,2.1997
directing her to submit the document for employment.

‘ A copy of the aforesaid letter dated 15,2, 1997

is annexed herewith as ANNEXURE~D,

4.7 The as per direction of the said letier dated 19.2-.1997

the applicant had submitted all the relevant documents before the

i

]

pod



Respondent No.3 through proper channel vide his representation
Cdated  August 1999,
A copy of the aforesaid representation is

annexed as ANNEXURE-D.

C 4.8, That the respondent Ne.d entertaining his application
issued an  order bearing Memo No.1@87/1358353/ETE  dated 6.7.199%9
diﬂeﬁtimg the applicant to produce & certificate regarding
marital status of the dependent and to mention the particular

'pmﬁt.fmr which he applied,

A copy of the aforegaid letter ﬁated- &.7.1999

is annexed as ANNEXURE~E.

;4.9"v That the applicant pursuant to Annexure-E letter dated
65.7.1999  asubmitted s representation dated 8n8,19?9 enclosing &
certificate regarding marital status of his younger sister which
was issued by the Secretary of the Tarapur Gaon Panchayat and in

ithe sail PepFEﬁentatimﬁ he also mentioned that as he is gualified
for Electrician (ITI) hence his case may bhe considered for  the

-post of Electrical, Cable Iointer or any other trades similar  to

or any post  commensurating to his qualification.

A copy of the aforesaid letter dated H.8.1999

im annesed as ONNEXURE-F.

4,16, That inspite of the sforesaid position and even after
ion af  each and  every documents regulred by the

sLibmiss

respondents  from time to time nothing has heen communicated to

b oo oo '+ LR . dy o 1 3 g 3 .'-... Er‘
the applicant. However, the applicant while pursuing the matt

submitted several representation before the concerned authority.

Presently, the applicant is the sole male member in his family



and there is no other alternative source of income in his family.

The cony o f the representation dated

18. 84, 200, 14 .86 . 2880, B4 . 858, e andd

E5. 10,2008 are annexed as ANNEXURE-G Series.
4411f That the applicant begs to state that the respondents

af%er 'smbmiﬁsimn of the aforessid representations (Annexure-6

Seéries) informed the applicant that his name is  at seriasl No.2%9¢

asi per HM.@.seniority list. This was communicated vide letter
|

béaring Memo 7E201/7/911/FT0(2) dated 28,09, 0u006 .

A cony of the saforesaid letter dated

FRLEP..2008 dw annexed as ANNEXURE-H.

4w.ﬁ, That the applicant begs t@ state that the Respondent
NQ;S issued another order dated 11.86.2061 by which he has béen
agked to furnish certain documents and accordingly the applicant
submitted these documents before the concerned authority vide his
I%tﬁer dated 15,66, 2041 .

. Copies of the letter dated 11.ﬁb=3ﬁ61A and

15,686 20681 are annexed as  ANNEXURE~I/L - and

172

4,13, That thereafter the applicant was pursuing the matter
regularly before the concerned authority and the authority hag
f%nally rejected his application for compessionate appointment
which was communicated to the applicant by the Respondent No.l
vide letter hearing Memo No. 78261 /2/80/161/ETC 2D dated

T & L el © 11

e e

& copy of the aforesaid order dated 27.894.2080

is annexed as ANNEXURE-J,
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4,14, That presently applicant along with his younger sister

ha% been facing tremencdous hardship and it has ‘nmm become
;imémﬁﬁible to run his  family. The respondents assured ithe
ép#licant for giving him compassionate asppointment but  finally
ihaé rejected his application. Fersons similarly situated like

that of the present applicant has been given compassionate

appointment ignoring the case aof the present applicant.

G 1%, That the applicant begs to submit that the grounds
taken for rejection of his application are illegal  and not

éu?tainablen At the time of death of his father, the family of
th? petitioner was consist with his widow mother and three sister
hegme the finding of the regﬁandentﬁ in letter cated 27.04.2882
a5 "He was survived by his one son and  one daughter is  not
mo%r@mt" The respondents second finding of receiving more  than
:18h?/~ as fémily pension is also not correct, as  the applicant

Y . . . e e .
hag been receiving the family pension @ Re.3758/~P.M. till Feb.
C

o

! :
Al only and after that his younger sister is the only member

entitied for family pension.

1
;
|
.
i

A 1b . That the applicant submits that the respondents were
ﬁa%uimg various orders delaying the matter of compassionate

Waﬁpaintment mare 0 when the authorities more particularly the

?Ragpmndent No.d knows all the factual background of the case. In

't#e name of official formalities the case of the applicant for

compassionate appointment has been delayed only with sole purpose

‘to frustrate his claim for compassionate appointment.
N

}4:}7. That the applicant begs to state that the matter

:Pélating to compassionate sppointment needs to he settled as

eatly as possible to tide over emergency and crisis. However, in



the present case though the applicant and her elder sister prefer
the applications for compassionate a;:zpcz;’.ntment5 the respondents
have acted contrary to the said principle to delay the matter
with the aim and intention for defeating the claim of the present

applicant.,

4.18. That the applicant as stated above belongs to a very
poar  family aéd after the death of his father till very date it
has  almost impossible for him to run his  family without ary
source of income. On the other hand the respondents were given
one  after another hopes but in reality nothing has heen dong
though the applicant was regularly pursuing the matter during
last 11 years, the respondent has finally rejected his claim for
caompassionate appointment . The respondents knowing fully well
about the plight of the applicant kept on dragging the matter for
a period of imng 11 years. Having no other alternative the
pb#gent gpplicant has preferred this 0.A. praying for setting
aéide and  aquashing of the impugned order of rejection dated
G 7 ol o

G GROUNDS FOR RELIEF WITH LEGAL PROVISION:

Sl For that the action/inaction on  the peart of the
Respondents are illegal, arbitrary and violative of various
constitutionzal mandates and the same is liable to be set asgide

anrd quaﬁhed'.

B0 For that the action of the respondents of rejection of
his application for compassionate appointment is illegal,
arbitrary and violstive of settled principle of administretive

fair play.
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PR For that the action of the respondents in rejecting of

5

hie application for compassionate appointment on the basis of
guidelines and various Jjudgments of the Hon'ble SBupreme QCourt
are illegal, arbitrary and same depicts total non-application of

mind by the respondents and for that necessary direction may be

issued directing the respondents to issue necessary order of
anpointment to the . present applicant agairst any poast

commensurating to his educational gualification.

Bl Eopr that  the reason of rejection stated by the
respondents itself reflects the arbitreriness  and malafide

intention on their part as the case of the applicant is different
and not covered by the same hence necessary direction need to be
issued to appoint the applicant against any post commensurating
th his  educational gualification setting aside the impugned

letter of rejection dated 27.84.2862.

5.5, For that in any view of the matter the sction on the
part of the respondents is illegal, arbitrary and violative of
principles of natural justice and the same are liable to be set
aside and guashed.

The present applicant craves leave of the Hon'ble
Tribunal to advance more grands at the time of hearing of the

firiginal Application.

5. b For that in any view of the matter the impugned action
éf the respondents are not sustainable in the eye of law and
liable to bhe set aside and gquashed.

The applicant craves leave of the Hon'ble Tribunal to

sdvance more grounds both legal

pf hearing of the case.

as well as factual at the time
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:é.DETQELQ OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all
 the remedies available to them and there is no alternative remedy

‘aviailable to him.
J

7o MATTERS. NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

./a|

The applicant further declares that he has not
.filed previouﬁly any application, writ ﬁetitimn‘ or suit
:régarding the grievances in  respect of whiich this
Z a%plicatimn is  made before any other court or  any oather
jE%nch of the Tribunal or any other autheority nor any such

application , writ petition or suit is pending before any of
|

~them.

8. RELIEF SOUGHT FOR:

R Under  the facts and circumstances stated above, the
|
%ppliﬂant most respectfully prayed that the instant application
be admitted records be called for and after hearing the parties
!

gn the cause or causes bthat may be shown and on perusal of

records, be grant the following reliefs to the applicants-

3.1. To set aside and guash the impugned order bearing Memo
No. 78061 /9/80/ 161 /EIC ) dated AT .04 L 2EH2 ismsued by the

respondent No.3 communicating the rejection of the application of

the applicant for appointment on compassionate ground.
|

g.2. To direct the respondent to issue necessary appointment

9



arider to the spplicant appointing him on compassionate ground  in

any post commensurating to bis educational qualification.
8.3, To direct the respondents to extend all the

consequential service benefits after such zppointment.

.4, Cost of the applicant.
B.5. Any other relief/reliefs to which the espplicant is

entitled to under the facts and circumstances of the case - and

deemed fit and proper.

9. INTERIM ORDER PRAYED FOR:

Under the facts @ and circumstances mf the case the
aﬁpliaanté Drays far an imteriﬁ order directing the Respondents
to engaged  the appliﬁant gven on temporary basis  in any  post
urider the respondents during the pendency of the case.

193\" B o% 2 0 oe 8 0 ™o OR RO R &M AL E A &I UL USRS R MR N M BN R W EH B N EN T @b

if. PARTICULARS OF THE T1.P.0.:
1. 1.P.0. No. : 5 SHEL &4

%. Payable at : Guwahati.

1e. LIST OF ENCLOSURES:

e stated in the Index.

18
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VERIFICATION

I, Himanshu kKumar Sarkar , aged about 26.. years, at

resident Qf‘@W@?%@nQﬂﬂvﬁaf I hereby solemnly affirm and verify

that the statements made in paETR™
‘ N ST | ° — L ol -
‘graphs ,3 2.l LTS, o, kb }f/,, . L’/é} Cramoes 3‘4-017__ .ax: &g btrue to  omy

. § . ‘ pr— .
krrowledge  and those made in paragraphs n,nn,un%.n,nénggu,n. are
also true to my legal advice an d  the rest are my humble
submission before the Hon'ble Tribunal. I have not suppressed any

material facts of the case.

And I sign on this  the Verification on  this
o

the 'O day of SePhe . of ooez.

Bignature.

Sovronegh Korme Gmeo

i1

ey
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$ Kn Jeyshree Sarkar " ‘R
g;g g:; ‘i‘c Sark;r o ANN E WR@M_.é._.
_ Moneranjan Rey ‘ .
Shib bari Road RAIGARH | /)p

PO Silchar imn- 788 001)
Dist Cachar Assam)

T0 31 The Chief Engineer
- Shilleng Zene
R Sgroad EBagle Fallgs
. ' " 8hillong 793011

Yoghalaya

Subj ect

, .
NT g DEPENDENY'S_DECEASED

: With due regpect I would like to bring
notice that my father HC Sarkar was n employee of GE Silchar
8s ‘Pittor Pi{pe and expired while on gorvice on 20,12,90,

my mother applied or cogpassionat:
om:@gﬁmmt for myself and 1{: 1s wnderstood from GE Silchar
e

the higher authorities
et o, by them on 13 Jul 19 ¢ In the meantime my mothexr has also :
G expired and at present I am to maintain my three sistors(incluy

) R ding myself) with ne minor brother within small family pension,
EP RS Now: X came to .knew that, letters have been issued by your Hq
ARIcs -~ asking willingness te accept appointment to certain dependants
AT : ':lfth ‘ghd;aeased sorﬁnts' ‘?Birt. b4 ix;vg ?ot rgceiveg a?&“ﬁfar
C, ou , &m applican?®, applie or the pest o AER

. " DIVISIN GLERKS ' |

to your kind

S X will be hiﬁbly obliged if you kindly enquirc the
.- matter and intinate the fate of my application/appointment
oo cmaszimto-gmﬁd&. : ,

Thanking you,

Yours faithfully,

s 4 8 f>O\/1(<OJL R
Dated 1 o} Jur g3 ( km JOYSHREE SARKAR)
Copy to 3
1) Chlef Enginoer :
Eastern Comnmand I will be grateful. to youy
Fort william if my caso isg looked inte
Galcutta 21 personally to save this
Gyl e poor family, '
Ve  Gow Ao
T 3) Garrison Engineer
B - Silchar _
."r o ’ . Q‘?-ag@ b
.~ e
$ |

”
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~ 12~ JANNEXURE- B]

hexigterod vith A/D,

rom 3 Mro. Joyshrev- sarkax, , . ‘,<W "
- D/OJ.Lnte U, C, sarxkar,
¢/0. uhri Monorun jan oy,
Shib<bari soud, uwaigarh,
P.0. gilchur- 768 004,
Dist. Cachur, asoum,

o

The Chief Inginves,
thillong Zono,
wpread Lazle irells,
shildonz ~793011,

Moghg&gxg,
( Through proper channel, )
dubs - Reecruitment of acpenients deceased uovt,
- ewnloyess, / .
$§ hefs - 1; iy hepresentction dt, 07-06~-95 to your addre sg,
: ] 2) Your letter 20+ 1067/1365/505, dtd, 218t reb/97,
¥ |

B Yir,
In"inviting a refereLce to the above, I would

like to infouim you that ny imother applied to .you for the
, Poot of Lowor Divipion Cleik in tho office of the a..,

Uilchar on compasalonate ground of aprointment for me
edther tho expiry of my

’

Tulher Liren Chandra Uarkar on
29-12-~90 who died while in service of a Fittor pipe o
BES 150228482 but my 111 1ucy %0 .ld have it, no action iin
this rogard waa taken to consider my cage, It way be

mentdoned hoxe thut I have been $ied with naterimonal last
year i.e. on 26-1-96 , iy cunly younger brother sShri
limongshu Kunaxr Sazﬂar hag alreauy aftained the gerviceable
age 1o perve in any Govt,

oificus of State or ventral
Covi, with the requluite quulifications,

further £ doclarc tha. in tho next nonth 1,0,
'Doccmber/1997 » the family ponsicn will be entertainea
Wa. 800/~ (cight hundred ) per nmenth, in thig neogre
income how they wero gfpent thei. 1ifes o« In this conrection,
L pray your honouc kindly iosuo :n appointment on conpussicsn-
ate ground of my brothor Shri dirangshu Xr, sark

ar in aay
officces undor your control

i plece of my claim on Cotpin~
splonate ground, vwho has still g de
the Tesponulibilitiog of cducntin, at breaent and to giwv
hor masriago too in Tuture Ly hin income ponnile:y
living with dobg,

.

Adv ocafc' 7

poendent youn;or

'
R
Nesa vy

OV =~ =~ VA

Cozl-‘u'\-‘o . .;;/"__-.




but due to financigl crisig
%  documents in due time,
;7 (encloped horewith ) for
thus oblige,

bLated, Silchar,
the .....th day of Nov/97,

= 1
S vss .
:4, e o4
s Ay re

. Te Chiof,b‘ngineez‘,
Vi ~‘ Laptern Command,
)? Tort Williem, '
inﬁl Calcutta- 700 021,
i : .
*?‘i. 2 HoQ. 137 Vorks Enginoeaer,
.g%‘;:’x‘ , C/0. 99 avo,
L
v, {';“

That 9ir, I recoeived

8%

sour letter through post

1 cowdd not appear the same
Now I am fulfil your all documents
yYour kird and immodiato action and

Yours faithfully,

:)—O\ 3" (SR .T;-\lb.\,..

(MikS. JOYSHUBR SARKAR )
L/0.Late Hiren Ch, Sariax,
Loma Addrosg-

Shrl Himangshu Kr, Sarkar,

C/0., Late Hiren Ch, Sarkar,
Louse wo, 67, DAGSVILLA,
loygarh (89ib-bari Koad )y

-.LJOO. Silchal.- 788 008'
Ulist, Cachar, Assum,

( iins. JOYSUKER SAnKAK )
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'ANNEXURE- €}

Ve
londruertors . : l :
157 "'arka Rng noora
v | , , C/res ron
1213/‘13/311‘/\'? /318 (2) > Pab 97
63 31,0105
SO IBION TR hop pTpET 70 TN AR MY Ap
NROR 8RN Govr ORRVATTP
e Rof mspliets on Aol 9% Fob 97 &1 altt A by Mg Jeyehreo Snarkar,
2; ;Flﬂn(;.t‘ nnk inividui te LALLT LR A A TR PR Fat b1 an) garitde
af man (M dyge L N TR shie b gy o ‘Hll‘h-. TR Lty
titeh fhie y Vb v b od 51 4y '“ 1 [T RPN 1 [ [
IR | S L N T T ' |
|
Dy O '
DNoxes 7R Ao . ‘ !
. GV RAmY
'y
; , / Myt
- w ' /‘ f'\!‘ C‘.'"? r
Copy to ju 7 ’
PY v g | % 5 ) 5 ] “
Mg J 1 23 . r .
D/n I.;tyos l;g ::;::ir « T ;.ttodp:)r ;Zé‘i‘mtz ~n whth reforancoe Y ur annam
S/" St Wonrangan Roy, _ .
beﬂ R"\a R “ - -y
Digt o Caoly r (Aasan) ;; Cn::,}:ori .1:1:0,-‘.0—1 a;,}r,tni ﬂgit“;’v"f“ﬂcmﬁntg buy
SIDRESl Art g pana e te} ~ Yaup
M orgo, ‘ » n Your 3pat hop |
;
e




FROR ‘ R

GHAT HIMARG 11U KUMAN SKAKAR

Tl GONOF LATE MIAKW CHo ol brikal
ncs no, 2042 , FIMEIFI TN
:C/0e ALOX WaTH i
SHID BARI &GAD, KuYualM
POe  TARAFLR « PT - Vil.
' SILCHAR, « 7838078 X
DISYTe CACHAR ( ASSLAN ).

,ﬁtp}u]gvyil;BLR][gngmi&g

e Chief Enginour

fShLllonE Ioho b
fpreed Logle Fellg .
ayhhdddong = P o

-0 THRUUGLH  GAARI Low LNRINELR, S1LCHAR )

Subjoct 3 Roctuxtnoot of A3, undonig af

b &2!31-—£Eb121££k¢1Llﬂ&buﬁ.uw,

Locgesed
513’

Kindly refer GL Silchar lotter boe 10.7/136:. /010
datad 712,97, ”

On thoe contoxt, I woule Yike o wubni e folluuineg

for your kindg poruss. anc favourable #ciien . plenge,

hat Sir, ay fothor Late Paren Lhacdrn

8L :r,
LG Noy , 430402 Udo wutklog e FlLtus g oy et o ad hudoag
e d gapired yhlle cooowdnce on 2y Uoe tuyly o, ey Etho

denies of my fPathor » 811 poensfonary Mrda qru .
to mwy mothor Lato Minoty itang UBrkur o bt Ll i ey ()}
fate that, oy mother aleo expiroc on 1,5, 15972, .

NeL!

Aftor tho drath -p my  mother,
‘of ny fathor uag Ch ryue L. the tane

e o faany g SCAREN SRy
v o) er slator
nocod Joyshrew Surkar , UGe 26th Sar Gy oL qe o1 omy
eleter  tock plucu a g nol): puncionn:y” N N A R EARE SWUH
in ay neme , Hou | alungud th Ny Cyounugi s mleter e od l
Sima Yarkar arg the only halz of w.r

avardoe and living boaud on thi only, .y steter {. v ly

17 ye»ve 0ld eng olely dopendant 90 mg, ‘

rsthorty igs vir‘n.uy

. { Coﬂtd.P«Z’....

ramt..._hm.Aﬁuw:; .
— ,le),\ ' | Lf*’“”“£?¥¥ﬂ7ig?w::i!éi:] J




A,'j I v-;fﬂ' : . ' _ :

FIAEERS S e2 - ' .
. é}].fi‘,,z" ' . B v
'?ﬂﬁ”* Ve puzing *tha pRasage nf tioay 1 hevo scauized foll-
Ry ouing quulirioutiona - C g

- o) ' Pussed My SeLel Cxomination on 1993“
(b) "Pleood 'Yyping test on 1993 '

i@ﬁg@ “ ". (C) 'PQonod,Nntionol Tredo Cogtifioeto of Clectrician
’ ‘on ﬂn:ch 1998 from l!l ' saxunna. BILCNAR.
" 1’? K b

|'\' 'y
r”g,,‘ﬁpunow l u?vq .§taiﬂod all xoqu&oxto qualzricatxon

ond h@nco. 3 ‘would like to roquuu% yout nonour to rocxult

l) Iy
we OB 6 uldollon -pvrop:hu ‘%0 my qulufloﬂuon uonl"ot
the touuxvud quote of dopendonts ¢f decasuc!! omployeo s poOr

rns “of the Covte end &o nbuw.z ) 0

1 ea encloning hatouli th fbllculﬂq doeunontes  duly

-ft‘-'oeﬁi!" l- . f

lfr jr o .
” 5 : "p : No-u&oC provicional Certalivate {ecued by
e 1ilkedsr nli He e Schoold hr.nachalde

(2) hark cheat isouod by Doard of uccondary Lxami-

natice, RoebRs

Wit gyt Yyping test Cer tificete  focead BY Raysl

e : Teaining Institute, Silchale

b
Y
"
et
AR :
!
R4
Y
3 ey )
]
S
i
k)
W

P, (4) wational Trade Cortificate of {lectricien

-

jesusd by 171 o 5rikons §ilchere

ST N EY
goamee TN
. ~

s SR
B K £ e 2T, I
wie -

(5) Annual Incode Cgrtificate 4o Gd LY Lircle officers

Sedor HevuruGy 54 LCNESe

’ﬁ ‘(6) ftedical Ce-tificy’d Lbnuud L, Jte ulrTrcnr of
??ﬁ Heslth 5S«rvices g4lcharxe
L (M Casto Cat:ificats {gouud by #BAR ASUN kiU SULHLT
A JATL paid L euy GUuaiteThe
) (8) novuable / lmuovasble Cyetl ficete Leived DY Circle
i .f"
E%ﬁ& offlcer, sndet circle 5 oklchore .
.ff- “ - (9) Self s.orn efficevd te
IS
AR (10 ) Cord of L”cloyaont Lxc!Aﬂgt, vilehere
, ‘. : . Contde RN ITY)
e - LONtUel ePevoe



| ~ ¢~ ’
B . v

in view of the sbove , | would iike to requost ynup

oo gt

. honour eir to consider ay case syrpatheticaliy and aliaoibe

Thenking you. '

LR

Date 3 . “ugunt'zn.

Youse faithfully,

-
)-ulu'.' .

( HIMRRLSHO s Thn o Lkan )

60N of Lute Miryn Ch, Soarkar

» . :\Ls. 22“482. rltt(lt. Pi!'ﬂ

Exw UL f.lilCh:‘ﬂl‘,

PUe Aturmchal , "

Advance Capy to ( UNULK COHTIELCATL CF BLOUTL-G )
CHICF ENGINEER "

SHILLOMG 20ML
SL .FALLS
SHILLUNG «~ 793011

i
‘e .
L '
Som PR
. '
St '
1

“

for infornution sunang uith
Loples of el) documonita,

i . ewe ( eRodccr.
q| e i BALBAGAN .
AGAZTALA (- TRIPURA )




— 19-  ANNEXORE— E

BEGIST=RE!) POST Q?( -
Cffic G

¢ of the GE Silcher Divisicen *
PG : hrun xhal, District ; Cachap
Assém - 7658 025

///96 Jul 9

1007/ \'5S3 /E1E

Shri Himangshu Kumar sarkasr —
Son of (Late) Hiren Chandre kﬁ;kér
MES NO, 228482, F1Pt FITTER

C/0 Alok Nath

Shib Bard Road, Royacrh

PO : Térapur pt-vi)

Silchar - 788 OD8

Dist : Cahchar {Assem)

RECRUITMENT OF DSPEIILENT ; CF DR SESED
GOVT EMPLOYEE CF MES /

1. The following documents &re reqiired by the higher
duthority in connection with ycur

‘ eppolntment cn
‘compassionate grounds ;- -
‘ ) \/?gf Cerfificate regérding Marital status of
e - the dependent froT civil suthority,
| for whuch. mpplieh ‘

LHIR - (b) Pparticulsrs Fost [should b mentioned by ycu,
: , 2o Pleese submit the above ducunents forthwith,

Yours feithfully,

b

. { P Das )
-

“or Gearyriscn Engiriecr

Atteste?

!

Mocaﬁc. ‘



—no . pnnErves- FJ

Shri Himangshu Kumaf Sarlear
Son of Late Hiren Chandra Sarkar
&/C Alok Nath

Shibbari Hoad, Roygarh

PO 3 Tarapur Part -VI11
Silchar-788008

Garrison Engineer
Silchar

RECHLITMENT OP DEPENDENTo OF Ui:CEASEL
WOVT_EMPIOYEES OF WL

Please refer to your letter No 1007/1553/E1E dt 06 Jul 99.

' Certificate regarding marital status of my younger sister
as asked vide your letter under ref, is attached in quadruplicate,

L3, As 1 an qualified as Electrician (IT1) and therefore, 1 will
prefer for Electrician, Cable Jointer or any other trades similar
or commensumate to my qualification.

Thanking you,

Yours faithfully,

b\’m\wwa)k\vw Kamon Ceuueon |

%%‘ Dated; 18 August 1999 _ (@}mangshu Wumar sarkai)
b , Q¢ \S
\4/’ ’Q)&"c\\ l v

——— e

~— wm——— . ey



28~ T T e AT
- ; ' e KM s B
. Annexy 'EE!~-G\ Sendike,

i
REGO.WITH A/, Vi e

\

From: Sri Himangashu Kymnar Savkar /
/0, Lty Hiren Chandra uairiar P
MES NoO. 228482,Pipe rFitter |

v.'-‘":
-

! | | c/0.shri Alok Nath Y
Y ‘ shib Bari Road, Recygarn Ll
mit . P.O.,Tarapur pact-VII. P
"‘z‘ A:r‘;- i ) Si lChar-788 008 R i‘ . , 2'4 j J
ah u Dist.Cachar, Assam, e
ﬁ? T I . Hat
1 ' v : ' ' ' :
! I
it The Chief. BEnginecer,
i . shillong Zone '
it Spread Lagle Falls, ' ' :
favs e Shilleng-722011 | ’
T{18 : ~ oY ) " ’
{'{zf'}{f!" . . . f"(a:lhrlla!f}o !
A 1 {
} . Sub: praver for appolntment on compassionate qround. 3
.. Ref,s - Your letter No°1007/15557LIB dtd,QS Jylv,1999, é
" osir, !

3 )
i have the honour to lay b2fore you the following

e T Ar———— et

| facts for(favour 0f your perusal, csympathetic consideration ] |
'and favourable orders. ‘

e

e That sirc, my father Late Firen Chandra Sarkar was a
iPipe'Fitter under MES No. 226432 ari he expired on 29,12.9C

_|leaving nehind our mother, me and four sisters. My hothef died

‘ron 31.3,1992. Three of the sister have already been marzied,

i Ndw, I and my younger sister Smti. 3eema Sarkar have:been lividg

. in the family. I have been drawing family penéion 2 Ré.l,ZlS/—

only inclluding Medical allowance of Rs, 100/~ only per month,
. ‘ -

Fhat Ssir, as I did ol aliain matulity «hen wy fz2thos o )
diea, my elder sister smti., Joyshrez2 Sarkar applied for appoint-
meént on compassionate ground. 2ut she was not appointed Ior
reasons uest known to authority. Thireafter my sister was marzied

bl 'and I attained maturity. SO my sister submitted uncertaxing with-

drawing ?er claim in favour of iy ajzpointment on ccmpassionaie’ '
X ground, |

|

AL this, your honour asked me to furnish (1)Coraitiance
regardiné Marital status and (2) Particulars Of Post Iou wnilh
applied.,

eﬁ\;eﬁ‘ ~ Contde..?/2

B




i
i -
i’
A

crisis w;th this

j§
L
-2

o
e
1

Accordingly I applied to

P

the Deputy Commissioner,Cachar,

who by his Memo No, CRS.1/98-99/201 cdated 10,11,99 furnished tho

marital status Of all our family membars,

Aand I also furnished

the particulars Of the posts befitting my qualifications.

o ' But unfortunately, no action has yet been taxen by the

guéhority..

X}

That Sir, I have becen passinji through extreme finsnci
little amount of faaily pension, which will

stopped when I attain 25 years of

-

v That Sir; I am enclosing
Gauhati High Coumt's order in Case
connection with an appointment on

.

That Sir,

-

o
9]

age,

herewith the copy ©Of Hon'ble
No., Civil Rule 5333/1998 in
compassionate ground, for favour

Of your perusal and favourable crders,

since my father's death in the year 1990 our

family has been continuously moving your department fOr an appOi=-

~ntment on compassionate ground but wizhout any result till now.

4
In view Of this, I pray to your honour kindly to £avour

me with appointment on cOmpassionate jround tO any post be

Zitting

my qualification, failing which it will be my painful task to take
necessary legal steps in this rejard _n the apppopriate court of

as Electrician., I have got typce-writing certificate with the

* law. (I mention again that I am a Matriculate with I.T.I.Diplcma

Spaeea

Of 40 wordg per minute. I have alsO cleared up Part-gqualiried

I & II of klectrical Supervisor's

Regu,NoO, 6897, Of Govt,Of Assam,
So, I may be appointed as an Electrician or against any other

as you deem fit and proper at your earliest convenience,

List Of Enclosures:

1. The xcerox copy Of my .
sister's undertaking.

2. Your letter No,1007/1552

dated 8@ July, 1993,

S3t
e

Y il

jco
Yours faithfully,
;kﬁvmww1rﬂnq ‘AM%N‘ESNNMQA'
(HIMANGSHU KU Al Saiei.
Conbd e '
oz v UvEljabkie dp ooy o1
i

pu——————i

RS
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VR ! ’ "h“‘: . Vo i
,qtjf.’;}lvification certi ficate . ot

_Wh. er‘fwm

-
.

H.3.L.C.Provisional certificate issued by j
" Z2ilkadar Alg H.S.schooy, Afunachal,

Marksheet {gssued by Board of Secondary
Education, assam,

H

, .
' f ‘ :¢,¢ .”'.
" -3- . " :." Lt i i= f' ."‘Jv‘:, .. i .4.‘ H
il ! . : ! i t '
|
|
i

*S+S.L.C.First year Admit Carg, !
He3.5.L.C.First Yeéar Markshecet,

Typing test'certificate'issued by Royal ,
Training Institute,Silchar. g
. . . vl
- National Trade Certi ficate of Electrician ‘

'EilChSro

¥ea

'$ﬂg--*r péissued'by‘ITI,srikona
H%-W S '

3

: . |
. v¥i : .
%'@ 4$Mg).8xperience Certificate, L
Fﬁ‘ 44, Annual. Income certificate {ssued by Circie Of ficer, .
.,J,u;’; + Sadar Revenue, Silchar,
ol \
ﬁgﬁ Se. Med{cal Certificate issued by Jt.Director of Health ' i
el - Services, silchar, : X
e ""‘. " ' [
§ i 6o~ Caste cértificate issued by ason Anusuchit Jaty Parishad, . . 1
,j? ;‘ig-._; ~i Guwahati .. ' : . |
willwy : : :
,,"'gg,.,‘;'. 7e; MOvable/Immovable certificate issued by Circle Officer, |
%%ﬁ; i Sadar Circle,silchar, , ' ;J
Kadphiy n , Lo
L4t B4 Self Sworn agfidavit. |
ff?! Q{fCard Of Lmploynment Exchange, 511 char,

..:»  lO0.Hon'ble Gauhaty High Court's arder dtd.28.5.99 in
"|case No,C.R.5333/1998,

Copy forwarced for information & necessary-action to:-
v | * .

ster and now M.?.,5i2char.

Sri Jeorge Fernanda j, Hon'ble Defence Minister,
Govt ,.of India, New bDelhnd,

2,x¢The CWE(Pro ject)
‘/\f ol Salbagan,
T Agartala, Tripura,

+ " 3¢ The/Chigs Engineer, (V\»\\Q\j "‘)\\(0\ LAY AN <oronin
Ba#éer Cammand,
| GFort William, e g - C_
Calcutta-700021. N . '
: e i B a3 \r\r\YO\Y\L.% oA a

?@Qﬁtﬁ‘ C/0.99 a.p.0. ﬂ < L Breveen or

S. The Garrison Engineer, (LiLemnn)
MES,Masimpur, P.O.Arunachal,

6. SHR|.GEORGE FERNANDES

ed
MINISTER OF DEFENCE GOVYT.OF (NDIR. Aﬁﬂst
NON MARG . New - DELHI~ 1001

3,KRISHNA Mg




QL\ - - , 4;'2::' ,

From : Sri Himangshu Kumar Sarkar,

MES No.228482, Pipe Fitter i
Shib-bari Road, Roygarh,

, - Silchar- 788 008,

t : P.0, Tarapur Pt-VI1I,

| : Dist. Cachar, Assam,

R Dated @ ,4{54% /2000,

"'-

4

.t ' © HeQ, ' _ 8 i' i

. The Chief Engineer,
e .Shillong Zone ,

0 Spread Eagle Falls,
o Shillong - 793 011,
"% (Meghalaya )

12

Sub - Prayer for appointment on Compassionage ground.

Ref -  Your letter No,1007/1553/ETE dtd. 06 July,1999.
Sir,

I have the honour to lay before you the following few

factz for favour of your perusal, sympathetic consideration and
favourable orderas.

1) That Sir, my father Late Hiren Chandra Sarkar was a
pipe fitter under M.E.S.No. 228482 and he had expired on service
in the 29-12-90 we were.living behind our mother, me and four

gisters. But unfortunately my mother died on 31-3-1992, My threb'

0f the sisters are already married. Now I and my younger sister
Smti. Seema Sarkar have been living in a family and drawing
family pension monthly k. 1,213/~ ( One thousand two hundred

‘thirteen only ) including the Medical allowances of k. 100/~

(Rupees One hdndred ) per month .,

2) That_Sir. as I did not attain maturity when my father
had died, but now, I amdmy younger sister both are maturist

and my younger sister ig also re:ding in the college level, I
haxg_glgg_ng_nyn nroperty or land . I 1ive in a. tenant house,

for which T pay k. 300/- ( three hundred ) per month. But Sir,

I am receiving per month k. 1,213/~ from the penszion, which is

not possible for living in the days life, because everything
in the market is costly, between that, I have completed my

technical training frum the Industrtal training Ins titute,

Srikona, Cachar in the trade of Electrician in the session

1995-97 and also got the five years experience from the Hariyana

( Pai 132 KVA gubstation ) and again from the Guwahati I have'

take supervising licence part 1/2/3-5A/9A). Although, I have

experienced in this line but Job is not available in our plﬁce

we a8re living our 1life style in the very weak position., Sir, in

this year 2000 my age iz going to 24 years 7 month, after some

days I will attain at the age of 25 years and my family peP”lOn

also will be out from my hand. So, I kindly request you to /

p{?ﬁ UJ

o V$by“ ( Contd...p/2) /

S /-

REGD.WITH A/D, = AL L |
t
¥

8/0.Lt, Hiren Chandra Sarkar,'




—~ 05 - | N

-0

notice my problem and give me any types of Job_in the M.E.S., "
as my qualification . And Sir, I have heard that some of the |
boys have appointed at the M.E.S. before a few years ago and . ;
gome of them have newly appointed on the August month of 2 K. }

|

But, yet my appointment has not declared.
At this, your honour asked me to furnish (1) Certificate

i

I ,-A,

rrH regarding Material status and (2) Particulars of post for which
éﬁé;l 1s applied, ‘ ' . '
.‘{“ﬁ o r T

Sl ' Accordingly I have send all the documents whatever,

> R , K

‘3;{"‘ : .U you required from me. And I also applied to the Deputy Commiszs-
"E' . v B

'+ loner, Cachar, who by his Memo No,CRS.1/98-99/201, dtd.10-11-99
s - fumished the marital status of all our family member. And I

"; .+ } algo furnished the particulars of the poats betitting my qua-

V' © 'l 1lifications to the G.E. Silchar (M.E.S, ).

%‘?}“ = ) . But , unfortunately, yet , no action has been taken

; ' by the authority against the matter.

2404 '

Eﬁ{ . And Sir, I have also send one remainder on dated 18- 4~2K
' { to the Chler Englneer of Shillong Zone . Copy to the 1) The

Chier Engineer, Eastern Command, tort William , Calcutta-21.
- ~2) H.Q., 137 Works Engineer , C/0. 99 APO (Dimapur ) Rangapara.
“£3) The Garrison Engineer, Silchar (M.E.S.) Arunachal- 788 025,

M%) Sri George Feranandes, Ministry of Defence, Govt, of India,
New Delhi. ' |

And.yet no reply of this remainder has been glven by
the authority., Sir, for the every letter of remainder I have
to pay k. 500/- which ig very costly for me because I have no '
| . any source of income except the family pension of my father, )

+ o e s

I ‘ 3)2xnxx That Sir, since my father died in the year 1990, our

family has been continuously moving in your Department for the
appointment of compassionate ground but ti11 thm y after 9 yoars
7 months I have not received any appointment in your depart- o
ment. But in your department recruitment is already going on, o

So, in view of this I pray to your honour kindly to
favour me with appointment on compassionate ground to any post L

befitting my qualification. I mention again that I am a Matri-
culate with I.T.I, Diploma as Electrician I have got type writ- ;
ting certificate with the speed of 40 W.P.M, I have alro
cleared up part qualified 1/11/3/5A/9A of Electrical Supervi-
gor's Regd.No. 6897 of Covt., of Assam, So, Sir, I may be i ,
- appointed as an Electrician or against any other job az you i-
deem fit & proper at your earliest convenience.

( contd..p/3 ) | w
prest?

o ocale:
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-3

Az At last Sir, my family pensdon will be stopped after
3 (three ) months . If you kindly notice my matter and ag soon
- : 88 posaible you give me any types of Job in your Department.l
\ shall be ever greatful to you . Because Sir, my fanancial
'condition is very weak, I earn 400/500 in a few month it iga
| ino‘c possible to carry on my family by this short amount,

e o .
" ‘ai‘“\;; , ] : !
e - ' { :
g e | | : ; Yours faithfully,.
;‘ui:t: 4 I . | » ::.;\'. AP Zshhp WW\ &!IN“ r\'\l
..4!‘? ' . b
'; SRR ( Sri Himangshu Sarkar )
‘wehee ¢ Enclo - - 8/0, Late Hiren Chandra Sarkar,
" k1. Your letter No.1007/1553, MeFeSe Silchar,
;,, dated 06 July , 1999,
ﬁ!';-gyf,‘;"
.f%:ifg! #% 2, All required documents already
."an been gsubmitted to the concem
;;; J] , authori ty,
~}.‘j4 Copy forwarded for information & neceggary action to -
E gl # 1. Mukhyalya Purvi Kaman ,
] :z:‘ Ho Qo Eoco

Abhiyanta Shakha ,
E, Branch , Fort William, Calcutta- 700 021,

% 2. The C,W,E. , 868{Z) , C/0. 99 APO., H.Q.137 WKS Engineer.
* 3. The Engineering Chief, Ar‘myH. Qe » D.H, Q. ’ P.O., New Delhi-1,

* 4, Central Vigilance Commisgion, Vigiiance Bhawan, Block A.G,P.O,
, Complex, INA New Delhi , - 23 '

# 5. The Garrison Engineer (Silchar ), MES, Masimpur, P,O,
Arunachal, .

%6, Shri George Fernandes, Minigter of Defence , Govt. of India,
' 3, Krishna Menon Marg, New Delhi - 11,

XX %

r 39
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‘my deceased father and the u,C,

ANNEOXURE = Gy Sain

Regd. i/D. i
‘Date: 04-08-2000,

oX ~

To
H.Q.
The Chief =ngineer,
ShillonE Zone,
Spread Eagle Falls,
Shillong - 793 011,
(Meghalaya).

Sub: -Prayer for appointmer.t on Compassionate ground -
Reminder thereon -

Ref:-Letter No,1007/1553/LIE dt. 26 Jul 99 issued .
by the GE Silchar Division,P.O.Arunachal,f?
Dt.Cachar, assam 788 025 .-- calling for
"REQUIREMENT OF DEPENDENTS OF DECEASED GOVT.
EMPLOYEE OF ME5 - (copy enclosed form ready

reference),

-y -

Sir

, With reference to the above I have the honour to
draw your kind attention to the fact that I applied for
an appointment on compassionate ground being an 111 luck
son of Late Hiren Chandra Sarki r,who was a pipe fitter
uncer M,E.S,No,228482 and who ¢Xpired prematurily during

his service period on last 29-12-90, while 1 was a minor,

After attaining majority I applied Stating in details tic
family position (left by my Said deceased father) for an
appointment on compassionste gfound in a post allowablle
a8 per my qualification (details already submitted),

Thereafter the G.&,8ilchar Divr..vide letter No, 1007 /1
EIE dt,26 Jul 99 demanded requi re

5

233/
ment of dependents of
vachar was kind enough to

forward the same vide his Memo No,CR3.1/98-99/201 dt,
10-11-99 but due to my 111 lucl till date I have not-
favoured with any appointment :o as to enable me to

maintain myself & my younger sister in these days of !

.
SN

ecunomic crisis.

I,therefore,most huwbly ard respectfully pray tu yu.o

kird honour to consider my casc favourably on compassi n

=€ ground and pass necessury kind favourable order

appointing .....



appointing me in g suitable post dllowable under my
qualification, which are in de

tails submitted long
be

fore, S0 as to enable me. to malntain myself and my

- el R T N iy
CSRETT e et M %; .u;zr‘-i- o
T e LT e T I A S <n3> 2 T e
TR Srl T LA Ao
J T FR L :

younger sister, in these days of high price index
P l i ) M

| o '41;1 CJnsidering my Case as a ill ~ated mmpXux son of an

) ; 5 : P C
; ;ﬁ Eéi % employee of your department, whose unfortunate positlon
:,'f ’1%/ 0 is not ex ressable in words ,nd for this act of your

* 3 Q?_e p

R

& 18 (O honour's kindness, I and my younger sister shall as in
) oo

:?fég;i L duty bound ever pray.

i ! -

§@g} i Kindly acknowledge the receipt of my prayer by a
hekd

:g§%§ line in reply.

g;&m-sg:, g

R IR '

»;,;; ] .,

“5gﬁ . Enclo:~Copy of letter pf

* ' .

'GE.Silchar Divigion,

' Yours faithfully,

M\g Yodhronv &\V\(M

(Himangshu Kumar Sarkar )

3/0.Lzte Hirpen Chandra Sarkar)
MES N 228482, Pipe Fitter,
C/0.Skrl Alok Nath,

: ‘ :." .  Shib Bari Road, Roygarh, Silchar-788008
' | : P.O.Tarapur Pt-vII sDt.Cachar, assam,

@ﬁﬁyﬁ : .

afy ;.3'

A”,C
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0q ~ ANNBIURE ~ (G Sotunn
- RECD. W14 A/D, % Yo

2 : mongohu Kumnr darkar,

\ Fron g;é.it. Hfrcn Chandrn Sarknp,
MES No.226482, Pipe Fittor . :
C/0. Shri Alok Nath, : §
Shib-bari Road, RRoygarh, i
S1lchar- 788 008,

" P.0, Ta_apur Pt-VII,

Dist. Cachar, Assam,

. ~ Dated : 2109024/ 7000,

v - -
‘ . llo (). . ! \ '

T The Chiof Engineer, , o S

§ Shillong Zone , : _ -

B P Sprenc Eagle Falla, - et

L Shililo. ¢ o= 195 011,

L ‘ {Meghalaya )

\
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Prayer for appointment an Comp:

S

.

103 onade frroun,
four letter No,1007/1553/RTE dtd. 06 July,1999,

i

I s da
s i = Tty
s

=

Ref -
Sir,

P er————

e esmn At

R

I have the honour 1o 1
facts for favour of your perus
favourable orderaga,

-

ar befor: you the follovwing vaw
al, sympathetic congideration And

Y e

P-4

1) That Sir, my father
Pipe fitter gnder_ﬂlgi§{ug:

e o R e
'y 2 et

g, L wee s
Ty T

Late Hiren Chandra Sarkar wag # 1y
228482 nnd he hag E?Pifgﬂ_QU.SETVlCS
e 1ng~pqhind our mnother, me and fcur

2&33323: But unfortunately my mqtﬁbr &IEd on }1-3—1992;_ﬁy ;;ree

0f tha sisters are already married. How I and my younpger sinten 3

S Sty 4 — ., .?.
Smti. Seema Surkar have been living in o family and

St et e+ i - et et e . . P *—“ﬁd rav:l“ g
Famil psnnion ._pu_g_n‘ﬂt‘l.._y . 1,21 3/~ ( Onc,thouaand E-O }I'Jr;ﬁl.x-:::(l
thirteen only ) 1nclud1ng the Medic |

(Rupens One hundred ) pep month

TR Y
o

in the 29-~12-.90 We were liv

B s vir 4
2 T

7T

Al allowances of ps, 100/~

did noi atagy maturd ty when my
» I antmy

yoyounger giatep Lo th
nd my_younger aister iy

are matﬁrlst
nl nn ymudlqg_inwthc_co]lcgghlcan,J
hgxﬁ_glﬂgﬁua_gﬂnuannnxtx_axqland.h~L~Li -

Ma~inmﬂ*IQnQnI_
for which T pay g 300/~ ( +

2 theys

house,
ed_) per month, But Sir, i
To7e Tor i Tvree s 712 tro e pension, wnih 1n |
Inot po?ﬁfble for living in the days_IIfE:~EEEHGEe eve;;zﬁf;h T E
L The BT 13 conily etinan ) g a RIS Com Tetri ny
. tochni?ﬂf FT”}H}PQ"ff?ﬂ FE? lndunlrmgl~];giazhéuf;51ifa%e:.
.Srikonqig??ép??"?n the trade o1 EleEEFIEIBE“Iﬁ%tho.éeﬂ:ioh ‘
199?f?7 n“d‘ﬂlnq pot tho‘fivO ynulu'éZpbbiéucw'frOM'Lhé'Hnii,uur
( Pat 1;3_5!@ aubqu}{pp Z~and ugninmfrom the Guwahaty i'havn
—Xe supervising 1icence part 1/5 m2M98). Mthough, T nave

-

{

&Xperienced 1n th;q_}ine but job 14 not available 1nmouf Pl
we are ;iv{gg;oqr ;1fe.gfzigminmﬁgwuzgzyuﬁggg_pp;ifibnruiir,iﬁ
F@iglyeﬂr 2000 my ape in coinge to ooy yeatrg 7 month, ofte:; o, .
days I will attain 8t the ape or 2 years and my family penn

,alBolyill be out from my hand. uo, | bindly request yan o

( Contd.,.p/j
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Dl udent®:
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i nNotice MYy problen an

been r’iven by
Sir, or\}he Cvery ;ey}-r of Pemaindep I havy.
o] pax_&. 500/« which iswvory Cos tly for me bncau%; I hﬂ;; na
anymgoyrce °f income except the lug;{x_pews;pn“g?_py.tathor.
.3)4uL5Li That Sir, 8ince my father died ipn the yeap 1990, our
rami}y hag been continuounly Moving {n ycur Dcpartment Or tha
8PPointment oy COmpPasaiong ¢4 Bround but 441, the, arter g Yeirg
7 Monthg 7 haye not recelveg any uppointment in yoyuy depapry '
ent, iyt in your department ?Ccrpifﬂﬁﬁfmiﬁmﬁﬁffﬁﬂl_QEiQ@ on,
So, in View op this 1 Pray 49 Your honoypr kinﬂl*,fo |
favey, me wi th appoin"l;mnnt 01 “OmpAnag ey, te fround gy, MY peey \
bei‘itt.ing my qualj.fication. 1 Mention “pain that 3 Gl Mo
culate With 1,9, ¢, Diplomn | 11ecZ?IZTZ§“f\E]§§MTTI‘7~~ﬁ‘ SN ‘
Eg%“mmtulcondu1tmaqu ol 4y, | hiye 11 ) ‘
Cleareq up - payt Ualifieq 71 11/35/6. 94 of fetlricny o Yoy
80ort g i?f;nd.NO. 6397 orf Covf/ ({;/Z!’{:Lﬁ O.’;‘:),J";icf.z‘il(‘ i:u" l'f)rL' ' '
-~‘~m: : =l R s S
GDDOInt?d 43 an Eleclrician A mingy any othor.Job A yeyg [E
deen it « PDropep At youp LRI ALS TSI convenicncc.

PP,

- : - 27 -

!
LI
[

. S e

d glve me ggx_jxggg_gg;dob in the M.EL§.,:.5

Qg ny qualificutlon « And Syp, 1 have henpq thnt gome of the - }

* boy 3 have PPointed at M.E.s, g :
8ome of them

yearslago and .

ointed‘on.the Augugt month of %_&-Z.;
© " But, Yet my gpng_]nnngn; hug not, ggglazg d. | - '
i At thig, youp hono ;

arg Of poat IQE wnlgﬁ
_11!;Acéordinnly I have fend alj the documnnt" WhntQVer, {
You requireq from Me. Anqg 1 algo 8pplieq t, the Deputy Comi.jigg
1oner,'Cachar, who by his lemo Ho.CRS.1/98~99/201, dtd,10-14 99
; tug or all oyp family Dember And 1
alao rurniahed.the Partf culn yq 0L “the Poatg belitting ny qua
1ificatiop W the ¢, p, Silchap (M E, s ) '

’ unrortunately, Yet , no aAction hag
r;ty Againgt t

been Aken
he mattep,
Sir, 1 have Al no acnd one-remaindcr on

¢.ted ‘1-?—&-21(
Engineep of Shillong Zone

' LOBY 0 the V1) .y,
T, Eaatérn gommand, tort William , Ualcut1a~21.
HeQ, 137 Workg pp; * 99 APO (Dyjne

apur ) Rahgapara.
Silchir'(M.E.S.) A

Funacha). 788 025,
Niniatry of Defence, Govt, o Indig,

.- e - g, -
- hamadd

) SR 2 4 ol

- y———

L i T
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Axs At lagt Sir,-yymgem;;xupgggmnn w!ll be stopped aftgg

, . 1
X 3 (three ) months . If you kindly notice my matter and ag goon
o, § .26 posgible you give me any typeas of Job in your Department.l '
:fﬁ . shall be ever greatful to you . BHecaugse Sir, my f&nanciil '
coudi tion 1a very wenk. ‘AM“HVQ‘UQQ/ﬁpa in o few month Lt i: }
adde not poasible to carry on my family by this short amoun t,
i T - .
[ ﬁ“‘“ . ’ ‘4 .
g {,&.-:SI il : . __)\\mmxaﬁg\,m e Sowvik 9,
¢ "{i;"" -". ' . '
o ﬂ}# v Yours faithfully,
B3 ot .
A e )
2y ( sri Himangshu Sarkar )
:ﬁﬂ? Enclo - ' 3/0. Lite Hiren Chandra Sarkar,
gt ,; . ',.' < ! R
.itéf‘"gr';;n, s %A 1s Your letter No.1007/1553, M.E.8, Silchar
‘,-,;i;z;:;;' dated 06 July , 1999,
T vty . - _
“!m%' *%* 2. All required documents already ‘ \
Y : been gubmitted to the concem <
e authori ty,
AT i
g}%k_ : Copy . forwarded for information & neceraary netdion to -
?ﬂT‘ "% 1. Mukhyolyn pupyy Aaman ‘
"_,"r § lio ()0 E. C.
‘ﬁﬁﬁ" ivrv  Abhiyanta Shakha
B 1‘ * E., Branch

. : »» Fort Willinm, Cnlenttne 700, 004,
b O PR N TRYS W, 1w, ', MeERdmyYy | a0y, B L B N N N A Y TR Favg bpor oy
L Ty Py e o KN LI N B} By | N Ty i 1 1 I
! f LN | vy Pover o vy - (TN i b v o iy o

ln'l!"‘q‘ v, “" IR "I Illl , .’g (K] b

LANRY! The o banay 1y a0
. ENTSRRRENER i Ay
4\1mun-h~l.,. “ ' Lttt

y RN . i vt

y LG, Flavasbmpasr, 1,1,

w6, Shri George Fernandes,

. Minister of Def
» Krishna Menon Marg, $.ence y Covt,

of Indat:
New Delhg - ne-n,

s
prii= Pt
e =
bt
e~ -
.
-
L
————-
e -
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el ol oot

v v———.
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e
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At
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‘ - 29 P ANNEXURE~
J%ele : 6315 — _ Hea dqua rters- ’
o . Chierf Pnginesr '
.’ ., Shillong Zone {

Spread Tagle Fallg
Shilloane - 707 n44

orog '.‘ H v UMy o

Shri Ilamansu Kurar Sarkar

S/0 Late Hiren chandra Sarkar _

¢/0 Shri Alok Nuth , ¢
Shibbari doad, Roygarh o

Silcowgr ~ 768 LULE ;

bis Cachar ( Assan

H

CFHAYFR FOit COMEASSIUNA (F Al TOINIMNT GROUND

! ‘ '
1. Refereroce your ajpplipcution date 04 Se}l 2000,

i :
2 Ag per this HQ Seniority your’name stand at >] No, 200

and in this connection please reter this HQ letter No, 70201/7/
881/FIc(2) dated 11 Aug 2000,whe rein' the said position has
also been intimated to you,

For. chirf Pngineer

/
[EPR
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[ ANNEYUIRE
— %(\ u Hegistexed, F
_ The Garrison tngineer, %
] ot Silchar, pP.J, Arunachal, 1
A E Dist - Cachar, A8&amn, }
/ A
/, " Ref 4 No.1007/211/EIE  dtd. 11/6/2001. | SR
| | 3
Regarding: Compassionate appuintment to Dependents, ‘ ¥
Sir,
A8 per your lettsr cited above, I have submit E
following 1nfotuafion as oesirad, ?
8 Sir, nov incoms is nil due to ban of pension, 'y
accept day labour. X R
be Nil.
Ce 2 (twa) f.e, 88.f anc youngsr sistsr. ]
d. 1 (ons) ,  ', X
c. Nil. | o
Yours faithfully, o
| . ' . ::\/*"\"Y\(\’\.LV\' ,/_/&’: \,\‘\’ l.Q\,.'\/V\W)/ __;,L\( . ‘\/\) : \.::'T*\" F
1
Dated, S{lchar-8 (Himangshy Kumar Sarkar) .
| 5/0 late Hiren Ch, Sarkar
~the_15 / 6 /2001, - PMES/228482, p/F :
. S C/ Alok Nnth ra
Ghvdhihigt 4 sl o Iyt h
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T Y Apgh X e, ae Crmeadn 4 gphesm

A T et

prov

o

| %g -~ Headquartors ™
- ; Chlet Fyugipecy J\

R N I N TR R
i:'i.'\; ead Lagle Falls
Shillong 793011

oo b ece | 27 Apr 2002

€

[anedRE- T )T

COMPASTIONNTE_ALPOW I MIEK T

U PR o ' .

Ouvar &, ‘ ' :
!

1. "Relerence your application clatet 10-08-98 1o

appantiment under the Schenn of
cepaszicnate greund in this Departnaent on expiry of yeur Jale father Haren Chandra Kumar,
F/Pipe of GE Silchar. :
{ ' ’

2 tvyeur request for corpassianate appantment was  exarnined |
Aadhcrly  under  the relevant Instructions of Dept of Pers Trg and Hovb
ruling on the subject are enclosed, ' ‘

dy the competen
o Supremae Count

3. 'Ar.ccrding to availabie infermatico, the § CWING 15 the-positiornyStatus of the case:- .‘5
(8)  The death of Gou senvant ceclrred on 29-12-90_ e was sunived hy his one son
and  one dauglter, T '

\a_-—-—“"—/ N .
(b The farmrily is receing mace than 1649/ as fanrily pension per et (the
FrnlmuaT amount). As such it Is abave the powrty e as per COP&T norms.

‘ 1
)
(2) The nead for immectiate assistance by way of carpassionate employment to 5
lide over the emergency and crisis is lacking in this case as the death of the God '
servart ceeurred en. 26412-90 1rere than 11 years back. E
N ' 4 {
4. Alter due circumspection and censideration of the circumstances of the case’in the i
~light of jthe enclosed guidelines of DOPAT: andl also varicus judgments of the Ho'ble Suprene é

Cauirt and after a halance and objective assessret of the totility of the crcurrestances of i h

case, the curpetert authority, it 13 regretted to mation, has riod approved vour case fox h

carpassicnate appointment inthis Depantment, - -

i S j ‘ , Hy
ey
. | . g ¢
; Yours faithfully, , f ;
. i
\[J/‘/} /‘l ”i
|
(KS Muljhop dhyay) : H‘;
CE (SG) A
SO | (Pers) s
For Chiel Engineer 1
Encls As above — 3
' ]
Shii Hznvnshu Ky Sarkar, 1 =
- Ciishari Roag, '
Tarapur SSicihar -7, B
25 L Sadchar, : : |
Eist! : Cochar (Assarmy

- plvoc®®
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} DOP & T INSTRUCTIONS AND SUPREME COURT RULLNGS
- REGARDING THE SCIEME OF COMPASSIONATE NPPOTNTMEMNT
!

DopP ﬁfi?have envisaged the scheme of compassionate appointnent
{38 follews :—
S '
\* 2L SN TS
_ &ﬁ.compaasionate greunds to a dependent family member of 4 Gove rnmonis
3 Servant dying in harness.ef who is retired on medLcal grounds,
iy - thereby leaving the family in penury and without aiy means 9:€
ﬁ#wfvlivclihood, te relieve the family of the Government servant
...m:‘g;‘s“??:‘:”f":";m FAnanotal deat frntden sl tn W lp 1Lt get ever

S ’.‘U\ i 10

(a)f: The object ef the Scheme is to grant appointment. on .F
)1

> - onnb

“ﬁy (b) . Previding empleyment assistance undexr the schene ol

QE,_Acompassionate appointment deecs net medn employment genexatie
y@h-ras per existing instructiens, guldelines and are not in fave\ \r of ;
V4. gdving quarnateed compassionate appointment te dependents as 3} '

‘.., MAtter of routing. i
‘v‘ . o

11 -

;jvu (c) Vihile considering a request for appeintment on compassiona
Jr. g gound & balanced and objective asseasment eof the financial concli-
"g~unt1°n'°£ the family has te be made taking inte account its assets

- and liabilitiles ( ircluding the benefits recleved under the various

" welfare scheme) and «all ether reldvant facters such ans the presence

. of an earning member, size of the family ages of the children and .
.. the essential needs of the family etc. !

t.e

(a) In deserving cases even where there is already &n earning :
member in the family « dependent family member may be considered for i
compassienate appeintment with prier dpproval of the Secretary of the
Department/Ministry concerned who, befors approving such appointment
will satisfy himself that grant of compassiondate appeintment is ;
justified having regsrd te number ef dependents, assets and liibi- . It
) lities left by the Gevernment servant lncome of .the earning member !
as alse his liabilities including the fact that the earning memler is
residing with the family of the Government servant and whetheir he
shhould net be a seurce of suppert te other members of the familys

(e) In cases where any memnber of tne family of the deceased ol
medically retired Government servant Ils «lready in ernployment <n‘d

e is net supperting the ether members ef the family of the Gevernment

- servant, extreme cautisn has to be obserrved in ascertaining the
economic distress of the menbers ef the famlly of tnhe Government
servant so that the faclity of appeintument en coempas:iendte ground }
is net circumvented and misused by putting forward the gound that ‘ ]
the member of the family already employesd is neot supperting the family

(£) Ministry/Department can consider requests for compasaionate
: appointment. even where the death or cetirement on medical grounds of
d 4 Government servant toek plﬂc#lmng bl say tilve years or so,
While considering such belaited redquests [t should howeder'be kept
in view that the concept of compassienats appeintment; is largely
related to the need for immediate assisvance te the family ef the
Cevernment servant in erder to relieve it from e¢conemic distress,
! The very fact that the family has been #ble to manige semehew all
' these yedars sheuld normally be taken as adequate préef that the
family had seme dependeble means of subsisttence,

Attestcd
Lo

Moqaw‘
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' g) .  Wkwther a request for compassionate appointment is belatec:

//éor not may be’decided with reference to the date of death or reti-
remene on medical ground of a Gouvernment servant and not Lhe age of the

applirant at the time of aonsidaeration. '

3
A

o

1

Bt ¢ g e

3 .(h) f&he number of vacancies tor compadssichate quota should be
igadiidted to, 5% of the total vacancies in Group ‘C' and 'D' to be
Y z:,}filled by direct recruitment only, ' g

[P |

g (1) The Hon'ble Suprume (ourt. of Indlan in its judgement dated

April 8. 1%93 in the case of Auditor General of India and others Vs.
: G.” Ananta Rajeswara Rao (1994) 1 sco 192) has held that appoinement
on grounds of descent ~learly violates Asticel LG6(2) of the Constitution
- but 1f the.appointment is contined to the son Or daughter »r wirdow of
| the Government servazt who dird in harness and needs immediate appoi~-

==

T

o

-there being no -other €2rn.ing merber in the family “o supplement the
11088 of 1nn9me from the bredad winnes vy ralieve the economic
4 distrens of: the members «© +ho Tamily, it g uaex zeptionalle,

(14) Furthexr in inothen Juagemsri coted dth May l®94 4in

- the case of Umesh xuger Adogpal Va o s o ~itryana and others the
Supreme Court hon 1AGE diown, dat oo e Lollowing fmportant
principles in thig Tegerd,

e AT VIRKE PPN

(a) Only cdopendonts of an “mpelovee dying in harness
leaving his Lomdty i PeDULY 08w i ot any means of
livelihood can g tppadnted Lo compe s onatoe ground,

¢ L (D) The whole )V jeot of granting compassionate

appointment. 1s €o snable the family to tide over the
[Pt sudden mrismts ama to goldoe the Famity /the deceased

from financialdest ftution and o help it get over

" the “liergoeney,

(&) Vffering o JEPASSLonAte appointment as a matter
°f course irrespective of the financial condition of
the family <72 the dcceased o nedically retired
Government mervant is degelly impormissible.

(d) he Govongeeomt o the pulblice suathkority concernedd
has o exomdne Che flnanedal condd it on of thoe famndly oof

_/it the duooiarncd, opd 4. Lo only WL/ 0 netisfiled, that but
£or the provision of ciployment. the family will not be
able o mect the cofats, thot jobh ds to be offered to
the eligible mamber 51 the frimildy.

(&) Congrsdonat o apoadn ot cannot be gronted after
laps.: of ¢ 1teas sl perdod nnd it is nov vested right
Which can®; b wxe: jand at any time in fature.

-

I = < =

¢ atment on grounds of Immediate noed of asszistance in the eventof )
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(A. DEB

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH 22: GUWAHATI

O.Ae NO. 302 OF 2002
Shri H.K. Sarkar
eeeses Applicant
- Vs - _
Union of India & orse.

«-++++ Respondents

In the Matter of :

Written Statement submitted by

the respondents

The humble respondents beg to submit the para-wige

Written Statement as folloys 3-

1. That with regard to paras 1 to 4.9 of the application

the respondents beg to offer no comments.

2. That with regard to the statement made in paras

4410 to 12 of the application the respondents beg to state

that is not correct. The documents submitted by the applicant

were forward to the Competent Authority for consideration in

terms of various Govt. policy and guideline on the subject.

Needless to mention here that providing employment assistance

under the scheme of Compassionate Appointment does not mean

employment to dependents as 2 matter of routine as the aim

of the scheme to grant appointment on compassionate grounds



-

f f to a dependent family member of the deceased Govt. Servant
passing in hamess, thereby leaving the family penuary and
without any means of livelihood to relieve the family from
financial destilution and to help them to get over the

emergency .

3 That with regard to the statement made in paras
4 .13 to 4.18 of the application the respondents beg to state
that it is not agreed. The case was forward to the compe-
tent authority in the department for consideration. The
Scheme of appointment on compassionate grounds is engisaged
with the whole object of granting compassionate appointment
to enable the family to tide over the sudden crisis and to
relieve fhe family of the deceased from financial hardship.
The scheme does not necessarily imply that the depéndent

of each and every deceased will be offered appointment

on compassionate ground . The Qquota for the purpose of. T
compassionate ground appointment is only 5% of the total

DR vaéancies oceuring in a year in Group 'C* & 'D' posts.
Hence no case is considered individually but all the cases
of various Formation/Units are considered by a Bd of Offrs
constituted at Army H2 as per Govt Policy in order to find
out the deserving cases in accordance with financial
distaess/more indigent in comparison to other similarly
placed cases against the quota of DR Wcancies occuring

in a year.



(5

V\L‘

-3—

The Board of Officers take various aspects as
stipulated in MOD letter No. 19(4 ¥/824-99/198-D(Tab )
dated 09 March 2001 such as family size including age of
children amount of terminal benefits, amount of family
pension and liability in terms of minor childfen, moveable
and immoveable droperty so as to find out the case of
accute financial distress/most deserving cases that too
only if clear vacancy meant for appointment in compassionate

ground exists within the ceiling of 5% of DR vacancies.

4. That with regard to the statement made in

paras 5.1 to 5.6 of the application the respondents beg
to state that contention of the applicant is not correct
as the eame are misleading and against real facts. Sub-
seduent to his father's death while in service, his family

consisting of 5 members viz mother, 4 Daughters (1 Married)

3 Unmarried and 1 son (applicant age 14 years ) (now 26 years

plus } vere providing with the following financial assistance :-

(a) DCRG - Rs. 13080/-
(b) GEF - TRs. 19820/-
(c) CGBGIS .- Rs. 53905/~

(a) Ieave encashment = TRs. T416/-

(e)  TFamily pension - Rs. 1275/-

Wife of deceased had expired on 31.3.1992. His

two daughters had got married afterwards.

5. Thet with regard to para 6 of the application

the regpondents beg to offer no commente
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6o Phat with regard to the statement made in

para 7 to 10 of the application the respondents beg to
state that the board of officers at AYmy HQ had gone
through the case of the applicant in details based on the
relevant mules/guidelines. HoOwever, due to more deserving
cases and few vacancies available, the case of the indivi-
dual was not considered merit oriented for employment
sssistance on compassionate ground se Therefore, after

due consideration in the light of the fuidelines of DOP
and various judgement of the Hon'ble Supreme Court and

that the appoiniment on compassionate ground is not a
natter of right and after a balanced and objective assegment
of the totality of the circumstances of the case inéluding
the decision of board of officers at Army HQ, the competent

authority has rejected the case of the applicant.

Verifica‘bion...........
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VERIFICATION

e G G g Eme  Geme S e e G G e

I, Shri SK Singh, IDSE, EE 5 Dresently

PR S

- working as Garrison Engineer, Silchar Division , being

duly authorised and competent to sign this verification

do hereby solemnly affirm and state that the statements

made in para 1 to 06 are true to my

knowledge and belief and those made in para C@:tczﬁﬁ being
matter of records, are true to my information derived
therefrom and the rest are my humble submission before

this Hon'ble Pribunal. I have not suppressed any material
facte.

And I sign this wverification in this;b?? th day

of &% Feb , 2003.

S

Declarant »
S. K. Sl'ngh’ IDSB,
EE

Garrison Engineep



